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STATUTORY RESOLUTION RE: DIS-

APPROVAL OF SICK TEXTILE
UNDERTAKINGS (NATIONALI-
SATION) ORDINANCE, 1974
AND

SICK TEXTILE UNDERTAKINGS
(NATIONALISATION BILL—Contd.

MR. CHAIRMAN: Now we resume

the discussion on the Statutory Re-
solution regarding the Sick Textile

Undertakings (Nationalisation) Ordi-

nance, 1974 and the Sick Textile
Undertakings (Nationalisation) Bill,

Mr. Vasant Sathe to continue his
speech.

Wt ywmaw & on R A
@ a1 Safe WA ¢F g 97 I
T % fagr | & ag <gr a1 fe w9
g N mIr € a1 s el
a1 d%1 foe 9X § I A wawfaa
@Y §, TE T =Y @Y §, oo
@, T g6 gfea fuar w1 T@r
21 R feg g fedt Maw s
g gt &, foredare it § 1 s
Awrfeard 7 ud frw o B Y
for wTY W R & 1 ag IENY W
AW §, IwAT wwTST gET dET &
wgl A% 4% & 98 w7 aes § ¥y ar
swfmdsm@mAEwY RE,
Y8 95T W % ®1 HF W AE T
WA, WA IEREITR G & )
ETHIT &1 T67 w=ar &1 967 §, a@ W
LR EE R AR T
G&T qg¥ ¥qwT wTed § | gy wetw &t
STl Wk wfgarfi & oaws
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¥ fr gTwT 7 o o1 ey I5® A
AR R, MW aE ®
T R §, ®1w g8 § 8 SREr
AR W O & 1 wE &w
WIFTEST E 1 BFA B ww a2fod
aitg 7ivg | Ffw & wga § fw
T TAE ¥ W srAedT 8T F4a ¥
an! 5 fog &1 ey 34T & wiT
far: ®Y +@f | w9 Tg 58 @ T AT
ww fgw ¥ 9 g # qgwr wnQm,
[E F T

Notwithstanding any provision i
any other Act, this will prevail

Why are you afraid? What is the:
obstruction of other sections?

AT fAaed & w5 qF TR WY EWREIT
sfe oY wgwa wff g f aager £t
T wATE AT GET, IHE W F GFCA
fadt ot ag & Iuq S fear s,
IEY IoF afwq 57 faar a0 ) w19 FgA
¢ fx g= wgi af=q fear § ag mifaw
¥ ¥ mifes § a8 #1 7 AiwE
7 fam At ww A T aAg faw w0
AwT g7 | Afew A AT AR
% faws a3 FEa @1 fofew gz a1
fefi s vear & 7 ¥R X & wg
fegr g

You were the pervants of the mills,
Proceed against the mills.

w9A ag w197 ¥ afy wg fear fw
g foimre At Y ag A @y wowr g
ST T 1w WY afad)
Tz T AT O weAT ¥ fem
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arar & 7wy wgY & fefgaad,
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QH wawqT § Wy qoigd few & &}
W F GFAT & AL FLAFATR N
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@ ¥ wow wrEAd grEsar 2
TFQF F® o A% g wTT O
A AT A AAFIT W FH A G ERAA
¥ § s wIAr, o
ftax v @ & waog =
® oum fr w¥wew dF% ¢
qg 3T F AT A X azvAT@r O |
WIUH) gWE g HEAT wrigd o7 fir qor-
< o ® weig ) A3 s
WY guA wEr § I ¥4
T ver e magwi ¥ W
I AT AT o fore o) v |
Ty F FAMNAT ¥ IE TANT FATL
R @AT wfgy a1, ow ged 9w
¥ OEHET ¥ FT gATX FMA WAl
wrfgd ar | wqmwffﬂr li!
fear a1 @varer) e wg kfs
fvrw dvRTE WOV WY OF
@ afvdt  QW, wew v @Y
W | A W o faw s &
gsfgam s faw, o% w0 o=
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e & aogd @@ W@ FEEY AT
wX | owoA dfaw L 97 W 0
wt o gaT dmT mn & e oagy A
gzg Asw quFMa & fe T e
frwr gra ot wmt faad a7 worgd
¥es Ay, IR wEdT e oo
mar 1 aet ¥ et sty oy
R, v 2w ¥ ¢sfeggw  foma
g Fur A gefegaw we ¥ 3w
aF w1 W gwiT v fagr mr o
T} 7y agrge A firw g ar frar
W g ¥ g, wig A @
AT faw g1 ST e a & oo
@t faw &, € & faw @ aF
werriw fawrw fag g fF are
&€fer grc ff guds & fro g,
gt ® a9 w9 Pt gy ¥
g ® e famrmn | feafmes
gt fefgge fargzs o #
aga FEAAG wmawar | To
ge ¥ It fagrf  # s A A
af, @ wifed ¥aw wfam =g
¥ afew 375 afrardt g awdfer &
UN%] & ATEN QFHTEY 9 §T
feamar wfgd ar, ww  gufer
wour wifgd 4r 1w w7 g
sT & wfgy o mfe s &
¥ INrEA k wm ¥ fgew ¥ aw,
ot ¥ ¥, AWETC WA ER | T
TE W ®Y TAA WIIH FET
wifgd av 1 afewr oo IwT & FH
X R K3k g2
T W H o w7 A TS -
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FrHEgE demm ? Wi feeag
Tfe] wnd ¥ ogw O8N
srgar ! qEGEEor Aifasl &
gr wfadl g wrfgd ) srfesy
F a1y fFg @ I 9t F FIC /Ty IART
afgor ¥} W@ § 7 3z FE
wer & fr owwr mz s &
WA AT EF ATEX  WITHT Tg 49
T gw feom ¥ ew F oI R
WY 9T AT HH, qgwe & A
T RIEE | W TE IAR FAT
arw ofer ar@r & 7w
T I AwEE fer 0w o
W& 9N qanar | sifadz @
qar  Fat ¥ s A ¥ q9rg
fa & Wex AT IAF! I F@ATAT
wrfga wfase w¥  wfawwe & q@
AU F ) IR Sl s
gl ¥ Freag W & e fear
Afer oo Y s<amar § q@ wTE w
dqr q7LA &1 F12 (791 FfFT W7
g T gg TA1 A w1 T{) @
HAFI! ® G® AT | FTHTT BT AGEHT
T ¥ FX IFW 4G 99 @ W<
i Aft o ag dar, I ¥
e A8 femr @wtor o qga
dar & SEsT WO wT  wOF Am
1w viruw agw W s
ZAANTAT FIATY 1@ o e oy
i ? 49 w0y FEr T v
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afy wogdi  FWH W9 g
WY | vl s EW ged AW
# W wEw@m F & -
ferdt wemde A gy | TEAy
& AT FT % Ww I Sred |
¥ oA AE o FE A A
® B wwwr 3T & wifadr w¥
sTdErAT g 1w N W
IT A AL FTIET A A A
aff w At §  Nferw Fiwde
# faa amisr fgwde frar 9w
% ¥faxy qier § 1 §F FHrmare
 ¥few w1 gfaw #1F & frr g1 2g
¥ WG ® 18 MG TIT  w
R &) ¥ FT SHGE A7 TH
faga® 7 ag wg feqr ot §

“No award, decree or order of any
court, tribunal or other authority in
relation to any sick textile undertak-
ing passed after the appointed day
in respect of any matter, claim or
dispute which arose before that day
shall be enforceable against the Cen-
tral Government or the National
Textile Corporation;”

ag gow g1 T | KA AT 7T _AT |
wag wax g i s &1 ¥w
gitw 1 aw a7 s v Ty, Ao
7% fadas g & {5 a3 grerd 73)
®T | ¥ FF ¥ fguw grend
A ¥ fgg widwr?

wat wpET g% A TAw § W'
Fogsi ¥ gAed &) W oW W w7 O
& weTgT w¢ FIT §F W AEAICT F
2w\ ¥w w1 da; Faamfawt w1 fear
oy, ac g et faaewad ar vy
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& fore gefom am 9@, WIT AE 4.9
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S & T T AT, AE A gL
forg a7 frwr Fore o waeE €1

*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, 8ir, I rise to say &
few words on behalf of my party DMK
on the BSick Textile Undertakings
(Natienalisation) Bill, 1974,

Sir, at the outset I would Uke to
point out that whatever I am going to
say on this Bill should not be under-
stood that I am opposing the nationa-
lisation and taking over of the sick
mills. While I support the idea on
nationalisation of sick mills I would
like to state my views regarding the
manner in which nationalisativn has
been undertaken and the manner in
which the sick textile udertakings
would be managed after natioalisa-
tion.

1 find from this Bill that 103 rick
mikls are going 1o pe nationalised. 1
also see that under Clause 8 of the
Bill an amount of Rs, 36.18 crores is
going to be paid as compensation to
the owners of the sick textile under-
takings. It has also been provided in
the same Clause that till the Bill re-
ceived the assent of the President of
India euch mill owner will be given
Rs, 2000 per mensem. But I would
like to hring to the notice Sir, how the
provision has been made, It is stated
in the financia] memorandum that
the owners of the sick textile under-
takings will get an amount which is
estimated “will be about Rs. 2000 per
month”. I would like to know why
the amount has not been gpecified in
respect of each owner of the sick tex-
tile mill. When it could be stated
clearly that Rs. 39.18 crores would be
provided as compensation why the
Govarnment has not specified the total
-amaunt that weuld be paid per month
40 the mil] owners. [ would like the
Minister fo give the reasons te the
House.

*The original speech wag -deliveredin Tamil,

2666 LS—13
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It is also provided in ihe Bill that
as there is likely to be delay in the
payment of compensation by way of
interest the mill owners would be
given Rs, 13.08 lakhs per month. Here
also the Government do not seem to
have clear idea as to the time that
would be taken before the coripensa-
tion is paid to the mill owners and
therefore they have not been able to
specify the tota] expenditure that
Government would incur by way of
paying interest to the mill owners, I
am surprised that the Ministry 1is
unable to decide rezarding the time
that they would take for making full
payment of compensation. Or am I to
take that the Government are not
willing to disclose the total amount
that they would have to pay by way
of interest? Sir, apart from this under
Clause 27 of the Bill it is provided
that the Central Government would
pay Rs. 9 crores to liquidate the loan
liabilities of the sick textile mills. Here
also the financial memorandum merely
states that the total liability is likely
to be of the order of Rs. 9 crores.

Sir, I am pointing out these things
only to show that one need not be
surprised that the total amount that
would be ultimately paid to the own-
ers may even cross Rs. 100 crores
instead of Rs, 39.B crores as specified
in the Bill. I do not have any option
except strongly to condemn this act
of generosity of fhe Government which
is willing to pay hundred crores of
rupees to the mill owners who during
the last 30 years inspite of operating
the mills round the clock have not paid
the legitimate wages and bonus to the
textile workers and who have amassed
huge wealth.

Sir, I also find from the financial
memorandum that funds will also have
to be provideq to these urdertakings
for the working capital modernisaflon
and expansion and that the govern-
ment envisaged the total investment of
Rs. 108 crores during the 5th Plan
period, In view of this admission

Undertakings (Nation) Bill

by the Government I would like the
Government to re-examine the entire
question of .payment of compensation
to the owners of sick mills as has al-
ready been suggested by Tamil Nadu
DMK Government. '

Sir, I would like to point out here
that on 15th April, 1974 the Tamil
Nadu Legislative Assembly had passed
unanimous resolution in this regard
and have sent it to the Central Gov-
ernment. I would nov refer to an-
other aspect which ha; been referred
to in the above resolution.

Sir, the Tamil Nadu Textile Cor-
poration is now managing very effi-
ciently and profitably 12 textile mills.
The Tamil Nadu Government and the
Textile Corporation have invesied huge
funds in these mills by way of grant-
ing advances and loans, The Tamil
Nadu ‘Government have also given a
guarantee for an amount of Rs, 7.32
crores. They have alsp given a loan
of Rs. 2.30 crores. The Stule Govern-
ment have also not recovered the sales-
tax and electricity dues which amount
to Rs. 1.33 crores from these mills.
Thus, the State Government involve-
ment in these mills is to the tune of
Rs. 109.5 crores. A part from this the
Tami] Nadu Government by way of
equity share capital for investment?
Rs. 00 lakhs in the Tamil Nadu Tex-
tile Corporation.

Sir, the workers of Tamil Nadu have
put the heart and soul in the proper
functioning of the Tami] Nadu Tex-
tile Corporation mills and ag a result
these mills are working efficiently and
profitably, On-these various matters
our Chief Minister Dr, Kalalgnar
Karunanidhi has addressed a DO letter
to the Prime Minister. In that letter
our Chief Minister propnsed that after
nationalisation the mills should conti-
nue to be managed hy the State Tex-
tile Corporatio In another letter to
the Minister of Indusiries on 10th De-
cember, 1973 the Tamil Nadu Minister
of Industries had also referred to this
matter.
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Sir, I woulg like to place before the
House some of the main points men-
tioned in the unanimous resclution of
the Tamil Nadu Legislative Assembly.
The resolution stated:—

1. The mills whose management was
taken over should be immediately

nationalised.

2. The nationalisation should be
done by the State Govarnments,

3, Even after nationalisation the
mills which are presently under the
Tamil Nadu Textile Corpcration should
continue to remain unde:r the Corpora-

tion.

4. When the question of compensa-
tion is taken up the mill owners should
not get the beneflt arising out of the
development of the mills through pub-
lic money and Government assistance.

5. The State Government should be
clothedq with the necessary powers for
the ahove.

Keeping all tﬁese in view, the leader
of my party Shri Sezhivan has given
amendment to various provisions of
the Biil.

Sir, I would urge that the 12 mills
that are managed by the Tamil Nadu
Textile Corporation should continue to
be under the Corporation. Here I
would like to point out thal there are
13 mills in the Cooperative sector in
Tamil Nadu which are admirably
working, According to me there is no
need for paying any compensation to
the textile mill owners, All the liabi-
lities of the mills before their manage-
ment was taken over should Le the
responsibility of the mil® owners. In-
stead of appointing Commissioner of
Payments and spendiag huge money
on his organisation it is better to leave
the entire responsibility 10 the con-
cerned State Governments.

Sir, I would now pose the question
Whether nationalisatiop, means that the
Central Government alon: can do it.
It the State ‘Goverament takeg over

AGRAHAYANA 35, 1896 (SAKA)
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the mills will it mean that there is no
nationalisation? 1Is it the kind of So-
cialism that we are talking about? I
would like to tell the House that by
these steps a feeling has arisen in the
minds of public that every power Iis
vested in the Central Government and
the State Governments have no power
at all to do anything worthwhile, This
Bill is another example of the kind of
attitude that has veen shown by the
Central Government in regard to the
powers of the State Governments. As
I have already pointed out some of
the State Governments are already
managing several textile mills very
efficiently and profitably and at this
stage if the Central Government wants
to take over those mills 1 think it is
not just and proper. It is not as if a
member of the Opposition is voicing
these views. Only three days ago !n
Maharashtra Legislative Assembly Rul-
ing Congress Party members along
with members of Opposilion have rals-
ed their voice against the Central Gov-
ernment taking over the mills which
are already being managed by the
State Governments, They have also
threatened that if the Central Gov-
ernment persisted in doing so they
would raise the bannasr of agitation.

Sir, at a time when 21 textile mills
were sick and about to be closed down
leading to retrenchment of 54,000
workers in order to save the situation
the Maharashtra Government took
over those 21 mills. Through their
textile carporation they invested Rs.
17.10 crores in these mills and today
the mills are functioning efficiently
8nd profitably. The INTUC leader
and Ruling Congress member of the
Assembly Shri T. P. Pate] has also
opposed the Central Government tak-
ing over the mills which are being
managed by the State Government of
_Mn_harlshtra. He alss stated that i
it is done the workers of Maharashtra
will agitate against this step which in
turn  wil] lead to industria] unrest.
Before I conclude I would once again
Tefer to the important points referred
to in the letter of Chief Minister of
Tamil Nadu addressed to the Prime
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Minister on 5th  March, 1974, The
Chief Minister stated:—

1. Even though i1he State Gowvern-
ment asccepts that it will have 49 per
cent share in subsidiary corporaticn
it should have management control
over the corperation.

2. Minister wants discussion o be
held at Delhi so that the Bil] can bke
discussed further before it is passed.

3. If the State Government views
are not accepted, the State Govern-
ment would like to completely with-
draw from the corporation and have
no part in it

4, In the compensation schedule pro-
vided, Tamil Nadu Industrial Invest-
ment Corporation stands to lose 1}
crores which it has given to Soma-
sundara and Kaliswara Mills before
take over as it is provided in the Bill's
Second Schedule that such Joans will
come in category 3 and there will be
no money left for payment to TIIC
after paying the dues of category 1
and 2, Hence even Public Sector
Financial Houses will lose heavily.

Sir, finally I would say that I
sirongly oppose this Bill and would
request the hon. Minister to withdraw
this Bill.

I conclude
points: —

1. Even though the State Gov-
ernment accepts that it will have
49 per cent share in subsidiary cor-
poration it should have manage-
ment control over the Corporation.

with the following

2, The Minister wants discussion
to be held at Delhi so that the Bill
can be discussed further before it
is passed,

3. 1f the State Government's
views are not accepted, the State
Gavernment would like to complete~
ly withdraw from the Corpaoration
and have no pari in it,

28
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(4) In the compensation Schedule
provided, the Tamil Nadu In-
dustrial Investment Corpora- -
ration stands to lose Rs. 1}
crores which it has given to
the Somasundara ang Kales-
war Mills before take over
as it is provided in the Second
Schedule that such loans will
come in category III and there
will be no money left for pay-
ment to the TIIC after paying
the dues in categories ang 1I.
Hence evep public sector fin-
ancial houses will lose heavi-

ly.
AN HON. MEMBER: The trans-
lation is not coming.
MR. CHAIRMAN: The unfortu-

nate position js that the Tamil inter-
preter is absent, The hon. member
has given an English rendering of his
speech which will form part of the
proceedings.

SHRI DHAMANKAR, (Bhiwandi):
We do not get Hindi; we do not get
English.

SHRI B. R. SHUKLA (Bahraich):
The point is that the speech of the
hon, member should be made intel-
ligible through the medjum of trans-
latjon either into Hindi or into Eng-
lish. Since the difficulty is that no
translator is available, the hon. mem-
ber should be directed to resume his
speech when such translator is avail-
able in the House.

SHRI E. R. KRISHNAN: I  would
conclude my speech in two minutes.—
Or you may give me time tomorrew.

MR, CHAIRMAN: That js not pos-
sible. He has finished the major part
of his speech. The translation has
also come to some extent as far as 1
have been able to hear, In a couple of
minutes his time will be over.

SHRI E. R, KRISHNAN: 1 will
take only two minutes mare.
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SHRI S, R: DAMANI (Sholepur):
I rise to support the Bill. Before I
‘take up other points, I should like
to know from the hon. Minister the
«riteria for evaluation of various mills,
from that point of view the annexure
is very vague, They should give against
each mill the capacity of the nil in
spindles, looms, etc. We do not know
their capacity and the criterian for
valuation js on the basis of capacity.
For instance, the India United Mills
is valued at Rs. 1,000, Its capacity is
225000 spindles and 7,000 looms. As
against that, the Ahmedabad Jupit-r
Mill js valued at Rs. 2.5 crores, We do
not know its capacity but I think it is
one-sixth of India United Mills. One
mill in Akola is valued at Rs. one
crore while the pther Savatram Ram-
prasad is valued at Rs, 59 lakhs. These
are vague and it is difficult to judge
wheher they are correctly valued or
not,

Secondly, all these mills are at
preasnt run by the different State tex-
tile corporations. Where those State
corporations consulted about the evalu-
ation of those mills? Different finan-
cial institutions have given guarantees
they have invested huge amounts from
their own resources. Have they been
consulted in working out the value of
these mills?

Thirdly, what about the rights of
the State Governments which have in-
vested money in these mills? For
example the Maharashtra State Gov-
ernment took over some mills, When
many mills were being closed down in
Maharashtra, specially in small towns
whose economy depended on those
mills, in order to provide employment
and save the economy of those small
towns like Akola, Hinganghat, Shola-
pur, etc. Maharashtra Government
had the cqurage to take over those
mills, At tresent the Maharashtra
State Textile Corporation is running
21 mijlls and the Maharaghtra Gov-
ernment have invested Rs. 18 crores
in these mills. Now when these mills
are taken over by the Natfona] Tex-
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tile Corporation, the ratic of share
investment of the Central Govern-
ment is 51 par cent and of Maharash-
tra Government 49 per cent. While
the Central Government have so far
paid  only Rs. 8.90 erores,
the Maharashtra Government have
already paid or invested Rs, 18 erores
and given guarantee for another Ra.
4 crores, making a total of Rs, 22
crores. Therefore, the amount invested
by the Maharashira Government Iis
much more than their ratio of 49 per
cent. Hag any settlement been reached
with the Maharashtra Textile Cor-
poration or the State Government
on this question before taking over
those mills? Obviously, the Maha-
rashtra Textile Corporatiori dnd the
State Government would have to be
recompensed for the amount they
have invested in excess of their share

of 49 per cent,

Then, when the Maharashtra
Government took over these mills,
they wld the workers that these are
old mills with old machinery, that
they are teking over these mills only
to provide employment to them and,
therefore, the workers should also
make some sacrifices. So, the workers
were asked to accept 50 per cen of
their dearness allowance the balance
to be paid to them only when the
mills started earning profits, Now that
the Nntional Textile Corporation is
going to take over those miils, these
assurances given to the workers by the
Maharashtra Textile  Corporation
should be honoured by them, They
cannol esrape {hat responsibility.

MR. CHAIRMAN: How can this
be incorporated in the Bill?

SHRI 5. R. DAMANI: That was one
of the conditions of the take-over of
those mills, These are the responsi-
bilitias ‘which the National Tex«tile
Corporation would be taking ove-
when they talke over the control of
those mills. They cennot escape that
responsibility. So, gll the assurances
given by the different State Gowern-.
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ments to the workers of these mills
should be fulfilled by the Natjonal
Textile Corporation or the Central
Government, This gshould be made
clear by the Minister while he replies
to the debate.

Then, coming to the workers, 1
would say that the continuity of ser-
vice of the workers should be guaran-
teed. They are not concerned as to
whether they have worked with the
previous owner or now they are
going to work under the National
Textile Corporation. They are work-
ing in the same mill. Their services
should not be affected, The continuity
of service should remain there.

Then, while moving the Bill, the hon.
Minister gaid that they are going to
create nine subsidiary Corporations to
run these mills, I want to know whe-
ther the existing corporations, like
the Maharashtra or West Bengal oOr
other State Corporations will continue
tunctioning as hithertofore. 1 want
to know how they are going to be
managed. Cotton textiles is a very
difficult industry because there is a
wide fluctuation in the prices of cotton
and a wide fluctuation in the prices
of yarn also, In one year, the price of
coton goes up “» 40—50 per cent and.
in another year, it goes down by 0
per cent. If they are subsidiaries, every
time, they will be questioned as to why
they have purchased cotlop when pri-
ceg have gone down ard when the pri-
ces go up and they do not purchase
cotton, the head-office wil]l say, “You
are a fool. You have not purchased
cotton.

So, without full autonomy. these
subsidiaries cannot work. I have got
my experience. I was a Director in
the Board of the Maharashtra Cor-
poration. There was a represanta-
tive from the National Textile Cor-
poration. In every Board meeting, the
Chairman of the Maharashtra Corpo-
ration and the representative who
used to come from the National Tex-
tile Corporation’ used to quarrel bet-
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ween themselves op small points
That used to happen when the Ma-
harashtra Corporation was an inde-
pendent body and the National Tex-
tile Corporation was only a partici-
pant. What will happen when they
become subsidiaries? How will they
be managed? This should be clarified
so that they can function properly.
There should be a healthy competi-
tion to bring  better results. That
should be the idea. if the National Tex-
tile Corporation takes over the mills
and there is no good management,
loosses will occur, That means the ex-
chequer will suffer; the public will
suffer. Therefore, it is very essential
that this matter should be given full
attention. Healthy conventions and
procedures shoulq be worked out so
that, not subsidiaries, but the persons
who have got experience are given
the responsibility of running the
mills.

Now, when the Government took
over the mills, these mills were not
in good shape. They closed down
because of negligence. They have got
o!d machinery, an outdated machi-
nery, The first thing that is requir-
ed to be done s to modernise the
mills so that they become viable
units and they can make profit. They
should not become a liability on the
exchequer every year. A plan for the
modernisation of units should be
worked out so that, gradually, these
milis become viable units, The plant
and machinery employed in this in-
dustry are sufficiently available in the
ccuntry and there is no need to im-
port them. Therefore, modernisation
plans should also be drawn up side by
side with the taking over of manage-
ment,

Now I would refer to what my hon.
friend, Shri Madhu Limaye, who is tot
present here now, said yesterday. I
am sorry to say that Mr, Madhu Lima-
ye's figures are always, in respect of
any item, three years old; his figures
are not uptodate. He was asking, why
Government is importing long staple
cotton. He should know that, in the last
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two years, Government has not import-
ed any long staple cotton; if at all we
had imported, it was only a very
small quantity. He wag mentioning that
it was worth Rs. 200 or 300 crores. It
is not correct. Last year the import of
cotton was not more than Rs, 10 to 15
crores. The Government of India. in
order to encourage the production of
long staple cotton in the c¢,untry, have
put an import duty of 40 per cent on
long staple cotton. Since then, the
import has almost been stopped. There-
fore, Government is vigilant in tuking
action,

Again, Sir, why ware they importing
and for whom? He said that it was
for the rich people, It is not correct.
On fine and superfine cloth there is
heavy excise duty. The yarn which is
made from imported cotton, 80 to 120
counts, is used by the handloom and
powerloom sector, On that there is
very small excise duly just to enable
them to compete with the organized
seclor. Therefore, Government was
importing only to provide to the hand-
loom and powerloom scctor yarn re-
quired by them, Also they have put
restrictions on the organized sector of
the industry. They cannot manufacture
saree or dhoti or mulls.. These items
are reserved only for the handloom
and powerloom sector. Therefore, Gov-
ernment was importing cotton only to
help the handloom and powerloom sec-
tor, and that purpose has been served.
Now in our country the production of
long staple cotton has increased; it is
about 15 lakhg bales per year of only
one quality—Shankar<4—from which
80-count yarn is produced. Therefore,
they should not be critical of the Gov-

ernment without going into the full
facts,
Regarding controlled cloth, I want

to make a request to the hon. Minis-
ter. Many of the members have not
Been the quality of the controlled
cloth. He may, therefore, arrange
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either in the Central Hall or some-
where an exhibition where the samples
of the controlled cloth can be kept for
the information of the members, s0
that the memberg know what are the
qualities which are being manufactur-
ed,

Mr. Limaye was talking about con-
trolled cloth not being produced in
sufficient quantities. But on the 2ist
October, in the Consultative Commit-
tee meeting—I am a member of the
Consultative Committee—the hon, Mi-
nister for Commerce had informed us
that in two quarters, April:—June and
July—Seplember, ag against the obli-
gation of 400 million metres of con
trolled cloth, they have produced 407
million metres, I do not know from
where Mr. Limaye gets these figures.
Therefore, I said that these are out-
dated, three-years old figures,

18.00 hrs.
Lastly, a suggestion and I will con-
clude. According to me, industries

thould be asked to ear-mark 25 per
cent of their production for selling it
at cost price. In the coat price there
will be no element of depreciation and
the prices of the cloth should be fixed
by the Textile Commissioner and the
Textile Commissioner should have a
Cost Accounting Section, so that the
public can know the cost of every type
of cloth from time to time end that
will help the consumers if my sugges-
tion is accepted.

MR. CHAIRMAN: Now, we adjourn
to meet again tomorrow at 11 am,

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 27, 1974/Agrahayana 6,
1898 (Saka).



